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Reserved

CENTRAL ADMINIS TRATIVE TRIB;..NAL AL~ABAD BENCH
ALLAHABAD.

Allahabad this the 1999

Original Application no. 1015 of 1997.

Ashok KUmar Singh S/o Late Shri Basant Singh, Rio Village
Imiliha Ghat, Post Cantt, District - Varanasi.

••• ~plicant

C/A ':)hriMant Vijay

versus

1. union of India through secretary. Ministry of water
Resources, Shram Shakti Bhawan, New Delhi.

2. Chief Engineer and ~mber Central Ground water Board,
N.H. - Ivth, Faridabad, Haryana.

3. AsSistant Administrative Officer, Head Quarter Office"
Qentral Ground water Board, N.H. - Ivth, Faridabad,
Hariyana.

4. Executive Engineer, Central Ground water Board, Division
III, Zoo Road Gauhati-24.

... Respondents.

C/R Sri S. K. Anwar.
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ORO E R.

Hon-b1e ~. S.L. Jain, Member-J.

This is an application under section 19 of the
Admini&tr.tive Tribun.ls Act, 1985, fer a direction
to the respondent no. 2 to consider the case and appoint the
.pplicant on comp.ssionate ground.

2. The applicant' is the son of l.te Shri Basant Singh
who was permanently .ppointed as • w~chanic in Gauhati,
died in harness on 22.12.94 leaving behind two unemployed
sons, Shri Ashok Kumar Singh,-the .pplicant .nd Shri Sushi1
~ar Singh, three unmarried daughters, ~. Sushil., .ged
about 21 years, ~. Sita, .ged about 18 years .nd
~. Meet., .ged about 14 years .ndwidow Smt. Krishna nevi.
The mother of the applicant moved an application for
appointment for her elder son - the applicant on comp.ssionate
ground on 24.01.95, through proper channel to the respondent r--.
no. 2 (annexure A 1), which was referred to respondent no. i
for necessory action on 16.02.95 vide annexure A 2, again
representation dated 09.03.95 (annexure A 3) to the respondent
no. 2, another representation dated 05.05.95 to respondent
no. 1 (annexure A 4) which was replied vide annexure A 5
dated 18.07.95 .nd in compliance of the s.me the applicant

h.,

g~ve~ the under-taking on 16.07.95 to respondent no. 3 vide
.nnexure A 6. on 10.04.96 the reminder was sent by registered
post for e.rl~ consideration, but no proper steps were taken.
Hence, a further representation dated 28.08.96 to respondent
no. 3 annexure ~8, further reminder dated 09.04.97,
05.08.97, 05.09097 .nd the applicant was told or.lly that
his .ppointment on compassionate ground is not possible in

••• 03/-
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3. The applicant.s case in brief is that th~ugh
the application was complete in all respect, yet respondent
no.•3 further asked to give an undertaking on oath which•.....
ma~ll'gable for compassionate appointment, the respondents•....
aS9ured him orally for the same, but ultimately refused the
same. His family is in immediate need for assistance as
there is no source of income and is on the verge of starvation

4. Ltiai $hanker Chaurasia and Vinay KUmar Srivdstava
were appointed on compassionate ground, violating article
14 of the Constitution of India. Hence, this O~A~ for the
above said relief.

5. The respondents denied the said allegations,
resisted the claim of the applicant stating on oath that
on the death of Basant Singh, C.G.I.S insurance amount
Rs. 35598/-, gratuity Rs. ::IJ~68/-, leave encashment Rs. 2209/-

and family pension Rs. 860/- parmorrtb with O.A. in all'
Rs. 29001- permonth. G.P.F. final payment has been made to
the mother of the applicant, Smt. Krishna Davi. Before
considering the case for compassionate appointment, all the
papers necessory are required to be completed and only
complete case can be considered, hence applicant was asked
to submit th~ undertaking vide office O~M_ dated 16.07.95,
the ~eting of ~creeniog Committee constituted by the
Compitent Authority to consider the cases of compassionate
appointment are held annua Iy , TI'!ecomp·assionate appointment--can be made up to a 5% of the vacancies fAJling during year~)...- .

~ihe recruitment of quota in Group '0', p6 the case of the
""applicant was considered by the ~creening Committee~ ~

--
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due to non availability of sufficient number of vacancies,
he could not be appointed, his name was circulated by the
Ministry to all the Ministries, ~partments for making

,
appointment vide O_M~ no. 25/23/94-GW dated 04.10.96.
Hence paryed for dismissal of the O_A.

6. The applicant in his rejoinder affidavit denied
the allegation levelled against him, reaterated the facts
mentioned in the O.A.

7. By perusal of the pleadings of the parties,
specifically the avermants to the effect that due to non
availability of vcacancies for compassionage appointment,

}../

the request of the app liccint could not be cons idered, \'Y\A)\(?, '"'
-'.\- c L4i!f'-'" ~11vM-1~ e:Lpfl-l-(C~- \A--e..D e~.t-~a ~ ~::>~~
~~~-~-."""

8. The case of Udai ~hanker Chaurasia was considered
by the Screening ao..ittee on 04.02.97 and V.K. Srivastava
on 21.05.94. The Screening Committee considered the cases
keeping in view the vacancies occured in the year and further
reevant factor at the time of meeting.

J-

Due to a.ool.ticn of 532 posts, the respondents
could not make compassionate appointment of the applicant.

10. In the above circumstances the respondents ought'
to have kept ~ist of persons elligible for compassionate
appointment and provide the appointment in the 9rder of
seniority on the availibility of vacancies.

. ; .5/-
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11. In the result the O#A. is allowed and the
respondents are directed to keep the name of the applicant
on the list of persons entitled for compassionate appointment
and provide the appointment in order of seniority on the
availability of vacancies.

12. No order as to costs.

~.\~~./
Member-J

Ipcl


